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Distribution of Steel in Rural Areas

*#1183. SHRI AMARSINH V. RA-
THAWA: Will the Minister of STEEL
AND MINES be pleased to lay a
etatement showing :

(a) whether Government are con-
sidering to bring some changes in re-
gard to supply and distribution of steel
in rural areas;

(b) if so, the details thereof;

(c) the number of distribution cen-
tres functioning in the country in rural
areas; and

(d) the proposals for opening new
centres?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Yes, Sir. A scheme has been fina-
lised recently for distribution of steel
in rura]l areas through Rural Distri-
bution Centres.

(b) The rural distribution ecentres
will be set up/operated by the exist-
ing distribution network of State
Apex Cooperative Marketing Socie-
ties/Federations/Depots of State
Agro-Industries Corperstions. The
blocks where the Rural Distribution
Centres will operate have been cho-
sen from the list of Districts identi-
fied by Government of India for In-
tensive fertiliser promotion campaign.
However, the actusl locations of the
Rural Distribution Centres will be
finalised in consultation with the
above mentioneq bodies. The Rural
Distribution Centres will operate with
active assistance and support of Steel
Authority of India Limited. This
scheme as envisaged involves supply
of about 50 tonnes per month of cer-
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tain categories of steel as per de-
mand in the rural areas to each
centre,

(c) Rural Marketing Centre; have
not yet started functioning.

(d) It 1s proposed to put into ope-
ration about 80 Rura)} Distribution
Centres by September, 1979. 40 more
such centres are expected to be set
up by the end of this financial year
(March '80). This service is expect-
ed to cover almost all the blocks in
the country within the next few
years. 3

Bribe taken by P.A. to Ministey from
a Company

10695. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed t, state:

(a) whether it is a fact that one of
the P.Ag of the Ministry of Law and
Company Affairs took bribe of
Rs 10,000 from a Company; and

(b) if so, details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI RBHUSHAN): (a)
and (b). A complaint from one Shri
Pramod XKumar Arys alleging pay-

yment of a bribe of Rs, 8,000/- to one

of the P.As. in the Ministry of Law,
Justice and Company Affairs through
Shri B. N. Upadhya was received cn
14th April 1978, It was referred to
CB} for investigation.

The CBI have informed that inves-
tigation has been completed and it
has been decided to file a charge sheet
agrinst accused B, N. Upadhya for
conspiracy. It is understood that
there is no sufficient evidence ageinst
the P.A. of having demandegd or taken
# bribe and hence he Iy not being
prosecuted. The echarga shuet in the
court is likely to be fileg in about a
week's time,





